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| L the apelicant. On the
Ww wgwiam: al.-.a none appeared cn behal fo

- of the applicant. The matter pertains to the
quantum of subsistence zllowance. The applicant
was suspended@®v.e.f. 22.1.1989 thereafter six
years have elapsed and it is seen from the aver-
ments that inquiry report has alsc been submitted
in the seo@uaimesntime. It appears that the app=
licant has lost his interest by now and that is
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why none has appearing on his behalf. The appli-
cation is,dissmiesedinerefore, dismissed in default
of the .pplicant and for none prosecution.
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